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Central Administrativa Tribunal
Principal Bench, N2y Uelhi,

0A-719/95

AON'SLI MR, JUSTICZ CHZRTUR DATKARAN NAIR, .= ddin
HON'3L- MR. S.P, BISWAS, MIM3R(A)

New D-lhi thie the 19th day of November, 199¢,

Shri Jijay Shanksr Tyagi,

S/o Shri S$,V,8, Tyagi,

F/o P&T Lolony,

303, Patel Nanar,

New Mzndi, ,
Muzzaf farnagar, cess Applicant
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(Throuch Mr, Rani Chhabra =

Varsus

1, Unign of India
through its Secrstary,
W nistry of Communication
Departm-nt of Telzcommunication,
Scnich ar Bhawan,
Mew Nelhi,

2, Sub=Divisional :inginc=er,
Talecommunication
Ffice of T=l=graphs Maintanance
Muzzaf f arnagar,

3, Junior Tolecom OFficer,
office of Route Maint-nanca,
Muzzaf farnagar, PR Ruesoond =nte

(through Shri M,™, ®udan, advocate)

The epplicaticn having b=2n h-ard on 19,11,1936 th:
Trisunal on tne sams day dsliver:d th. following:

R ucR

Chattur Sankeran Nair(3), heirman

Applicant sseks a direction to rasoond nte
to rzqularisc his services as a lorry driver, Respond:=nt:
submit thait he cannot move thz Tribunal witnout avan
approacning the administrative authority in tnh= first
instanc=, Applicant may mgve th: Telecom Mstrict
fanager Muzzaffarnagar for appropriate r=li=f, Us mak>
it cl=ar that this direction pzrmitting applicant tc

mzk2 = belated request will not confar a caus- of actico




on applicant,
2, With th. aforwesaid dir ction, we “disnpr oF #y:

aprlication, No costs,

Jated,the 19th day of Novembsr, 1994,
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(S. P, Bisbas)

(Chettur Sankaran Neit (2))
Memoer (A)

Chairmen
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